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Deputy Registrar

Orders of the Tribunal

2_0.12.2006
% plicantis by Stiri Vivek Saran.
Heard th^ learned counsel for the  

a^q^licants.
This has been f i le d  seeking  

extension  o f t;ime for in^leroentation o f  
th is  tr ib u n a l’ s order passed in  No, 

Z2.B/2G04 on 23rd i^ugust, 2005 and 
confirmed by ^ e  Hon'ble i f i ^  Court in  f l  
Writ P etition : No. /506/2006 on 2.8.2006* 1 
The learned counsel for the app licants  
s tated  th a t tiie copy o f the aforesaid  
order o f the Hon’b ie  High Court was 
received  on 20.9 .2006, w herry
the applicants were required to  impleraeht 
the order o f the Trib^lnal w ithin 3 months 
The learned counsel f'or the applicants  
a ls o  stated  th at the proposal has already  
been sxibmitted to  th e  M inistry o f  Finance 
and i t  may taJje some more tisae fo r  in p le -  
mentation o f the orders @f the Tribunal. 

^Accordingly, the prayer for extension  of 
time i s  accepted to  the exten t th a t tv70 
months fxurther tim e from 7.12.2006 i s  
granted for irrjplementing the order o f the 
Tribunal.

^  i s  disposed of accordingly.
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